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provisions conta !ned in Sect ion 2 5-H of the 

Industrial Disputes Act, 1947. , The order of 

which wilful disobedience is cl·:!.imed ltJ~.s passed 

in OA No. 99/93 on 18 .~ .1993 and it .reads as 

follows :-

2. 

"Admit. Issue notices to respondent 
returnable on 4.3.1993. !n 'the mean­
while, if aTy fresh engagement of casua 1 
1a bour is to be rr,ade by the respondents 
the claims of: the applicants under 
Section 25-H of the I.D •. Act shall 'be 
kept in view. u 

w·e have heard learned counsel for the 
I 

I 
I '. 
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parties ana have gone through the records of the 

case carefully. 

3. It is noteworthy th::tt a con;tempt petition 

was admittedly filed by the petitioner and regi­

stered as CP No. 65/93 in res.t=~ct of the order 
the 

dated 18.~ .1993 pass"=:d by this Bench it}L'aforesaid 

OA No. 99/93 and it .. ,,as dismissed by the Tribunal 

on merits on 18.9.1993 as it did not disclose any 

contempt. Subsequently, the petitioner alone1With 

others had filed 3nother contempt petition Which 

was regist.ered as C~ No~ 79/93 arising out of the 

Cl"- aforesaid ::tnd the e.a!d contempt petition was 
•' - -

not entertained by the Tribunal on .the ground that 

it was not signed by a11 the persons alleging 

contempt vide Annexure A/3 dated 29.6.1994. 'lhe 

petitioner has pleaded th3.t des1,::dte directions of 

the Tribunal is:::·Jed on 18.2.1993 and despite ..Ser-

vice of that order, the respon:ients made appoint-

Crp.J(!..t-! f f l i 2 993 rrents o res 1 handS \•1 th effect from 1.5 .1 • 
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Section 20 of the Cont€mpt of Courts Act, 1971 

provides that no Cor1rt shall initiate any pro­

ceedings of contempt, either on its own motion 

or otherwise, after the expiry of a period of one 

year from the date on which the contempt is 

alleged to have reen committed. It transpires 

from the record that the alleged contempt ttras 

committed sometime during the year 1,993 itself_ 

when fresh hands were given appointment~ ignoring 

the claim of the petit ionefs. 1 This contempt 

petition has teen presented on 6.12 .1994~ The 

limitation for initiating contempt proceedings 

is one year from the d~te of the alleged commission 

of contempt. The first contempt petition in res­

_pect of the same order was dismissed by this 

Tribunal on 18 o2 .1993 on rrerits as it failed to 

disclose any contempt at a11. The second contempt 

petition in regard to the same order was dismissed 

as 1::-eing defective since it did not bear the sign~ 

atures of the petitioner and others.._ The petitioner 

has failed to disclose the details of fresh hands 

vJhich are alleged to have reen engaged by the 

re~pondents ignoring the petitioner's claim. The 

averments n~de in t 1-!e body of the contempt petition 

are vague and incomprehensible. W~ find that the 

earlier contempt petitions having been dismissed 

by this Tribunal, -the present contempt petition 

on the same subject in respect of the same order 

is not/llPintainable and it is' also hit by the J::P.r 

of limitation. 
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4. In vie~" of t:h..=: ·3.boYe discussion, this 

contempt petition fails and is her.: by_ dismiss/~d. 

5. No order as to costs. · 
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